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Present : Applicant in person.

None for the respondents.

Heard the‘applicant. This is an application for

- | 1 ,
transfer of 0OA-10/96 from Hyderabad to Principal Bench

on the ground that after the date of filing the OA the
,& applicant Has been transferred to Delhi and he is
preséntly at Delhi. On being questioned, he submitted
tht in his main application upder Section 19 of the
Act, the praver made was for directing the respondents

to call him for interview at Delhi for cértain post he

had applied fTor.

In the facts and circumstances ofithe case, the
1 application is allowed and it is directed that
0A-10/96 be transferred from Hyderabad ito Principal
‘Bench at Delhi for hearing and disposal in accordance

with law, after notice to parties.
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